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(b) With the High Yi Iding Varie-

ties Programm emerging as the king-
pin in the new strategy for ag:.."ic .. ·.1tu-
ra1 developm nt, efforts are being made 
to transfer the technology of Inten-
::; ive agricultural production t:> C'i,'er y 
potentially viable area. Inputs lIke 
seeds, fertilisers, plant protection mea-
sur s etc. are also being provided. The 
advisory service is b in~ inter..sifi d 
through Training and VI~it system be-
ing adopted by certain states. 

Pr dUCtiOD and Distribution of E ntial 
Commodities 

1363. SHRI B. V. DESAI: 
SHRr CHITTA BASU: 

SHRI VIJAY K UMAR 
YADAV: 

Will the Mihist r or FOOD AND 
CIVIL SUPPLI1!:S oe 'pleased to st t : 

( ) wheth r ther is a propds~l that 
Jl"oduction ' nd . ribution of 1Yl-
J eommodi i y be b'rou bl uh er 
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one umbrella- the Ministry I)f Civil 
Sttpplies; 

(b ) whether a proposal to this eIlect 
was under the consideration of the 
Prime Minister; 

Cc) whether the reor~anisation has 
become necessary in view of the fact 
that the Civil Supplies Ministry at 
pr sent ha no control over produc. 
tion; 

Cd) if so, whether any concrete r.ro-
posal has been prepared to make t h E:-. 
Ministry more powerful under W lick 
this can regularise the production as 
well as distribution af ss ntial com-
modities to the p ople; and 

(e) by what time Q ftnal rlecisi.:>n in 
t his rega rd i lik ly to be tdk n? 

THE MINISTER OF STATE OF 
THE MINISTR'Y OF ~OOO .AND 
CIVIL SUPPLIES (8 RI B AGW T 
JHA AZ~D): ( Q) to (~). Th re is no 
specdlc pr posal pr b.tly under con-
sideratiOn to brih t production and 

lslribU ibn of all ssential commodt .. 
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ties under the Ministry of Civil S~p-
\ plies. The distribution of such es~ent1.a1 

commodities as are not speclfically 
dealt with by the other Ministrie:;', 
is to be dealt with in the Ministry o( 
Civil Supplies. Moreover, as per :1 re-
cent Order, ~partment of Food, 
which deals with foodgrains ,md sugar, 
has been brought together with Minis-
tr of Civil Supplies which deals v.ith 
elbl oils to form a new Ministry of 
Food e and Civil Supplies under inde-
pendent charge of Minister of state. 

He olving Sugar Crisis by the Inter-
vention Of P.M. 

1364. SHRI B V DESAI: Will the 
Minister of FOOD AND CIVIL SlJ"?-
PLIES be pleased to state: 

(a) whether the crisis-ridden sUi.ar 
industry has sought the Prime MIUlS-
ter's intervention for solving its pres-
Sing problems; 

(b) whether it i a fact that the In-
dian Sugar Mills' Association h&\'e 
produced a consensus of points which 
were placed before Prime Minister; 

(c) if so, what were the pOints Tllac-
ed efore the Prime Minister; and 

(d) to what extent the Ministry hac 
examined the points raised by the In-
dian Sugar Mills' Association and what 
steps are being taken so far to me ~ 

their demands? 

THE MINISTER bF STATE OF 
THE MINISTRY OF FOOD AND 
CIVIL SUPPLIES (SHRr .sHAGVV~AT 
JIIA AZAD): (a) and (b) A delega-
tion of th Indian Sugar Mills' Asso-
ciation has submitted a representation 
to the Prime Minister mentioning the 
problems faced by the sugar i'ldus-
try. 

(c) The main pOints made in the re-
presentation deal with the raising of 
the statutory minimum cane price tf) 

'Rs. 15.50 per quintal with a correspoJl-
_ ding inc-re'ase in levy sugar prices, r -
'duction in exciSe duty for stimulating 
conSU11l ' tion, more liberal bank creqit 
and t.... increase in the quantum 01 

bufferstock. Sugg stion ha alto be n 
made that factories may be permitted 
to pay initially only the statutory mi-
nimum cane price and to defer the 
payment of the difference lJetween. the 
statutory price and the State acivlsed 
price. 

(d) The points relating to the fixa-
tion of the statutory minimum cane 
price, levy sugar price, making avail-
able more liberal bank credit, creatioll 
of a bufierstock of 5 lakh tonnes and 
exports etc. have already been Cunsi-
dered by the Government end dcd-
sions taken on these items. The sta-
t utory minimum cane price is a floor 
price below which the mills cannot 
pay to the cane grower. Howev r, the 
compulsion to pay the state advised 
prices arises only when t!le mills 
themselves and the State o.gre .nents 
bet ween the cane growers, them-
selves and the Statc Governments. 
With an effective monitoring ,')£ mar-
ket and prices through a judicious use 
of the release mechanism the frl!eSCid 
sugar prices in the market haVe been 
kept at reasonable level ensurin.s that 
factorics have enough viability to pay 
remunerative cane price to the gro-
wer. 

upply of Infel'iol" Quality of Rice to 
Kerala 

1365. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the 'JVrinister 
of FOOD AND CIVIL SUPPLIES be 
pleased to state: 

(a) whether it is a fact the quality 
Of rice received by Kerala to be sup-
plied through the Public Distr.ibution 
System, though classified ns superfln 
is .of extremely poor quality; and 

(b) if so, the steps taken to i1 nprovE' 
the quality? 

THE MINISTER OF STATE OF 
THE MINISTRY OF FOOD AND 
SUPPLIES (SHRI BHAGWAT JHA 
AZAD): (a) and (b) Yes, Sir. Some 
quantity of Superfine rice received 
from Andhra Pradesh and Punjab du-
ring August, September and OctobE'r, 
1982, had higher percentage of disco .. 




